
CENrRAL ,AOMINISI'RATI1E Till BUNAL ,ALLl..AH;\BAD flEtCH •
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O.A. No~863 Of 1993
Qated; 11.63192~

Hon. Mr. S. Das Gupta,A.M.
Horas N. tI•• T"l:,L wrma I J.,lA..!-

1. Jagat Lal aged about 35 years,
S/o surajdeen.

2. Ram Kishan aged about 32 years,
son of Puttan.

3. Matadeen aged about 32 years

5/0 Ramai, All R/o Village
Pansaur, P.o. Lokipur District
Allahabad.- ••• Applicants.

(By A.dvocate sri Sukhdee )

versus

1. Th$ Union of India, through G.M.
N. illy.. Baraut House f

New Delhi.

2. The D..R .M. N. Rly.
Allahabad.

3. The Assistant Engineer {l.} N. Rly.
Allahabad.

4. P.W.I. N. Rly.
Allahabad. ••• • •• Re spondent.s ,

( By Advocate Sri Shailendra )
ORDE.R- - _ ..• --

{ By Hon. Mr. S. Das Gupta, Member(A} )

Three applicants have joined together for filing

this O.A. under see. 19 of the Administrative tribunals
~t,19a5 seeking the relief of a direction to the
respondents to give regular emp!oymentto thO applicant



•

7

as per directions issued by Railway Board from

time to time and also to regu,J.arise theil' services

w.e.f. 15.3.1983 in case of applicant No.1 and ~~
1989 in respect of applicant No, 2 and w.e.f.

21.4.1988 in respect of applicant No.3.

2. It has been averred in 'the O.A. 'that the

applicant No.1 has worked under P.W.I. Allahabad

w.e.f. 14.6.1969 to 19.3.1983 for a period of about
13 years and his name was placed on 'thEit panel but

his services could not be regularised. A copy of the

•• rvice card ptaced at Annexure. A 1 indica.tes that
he had worked for 483 days. As regards the applicant

no. 2, it has been averred that he worked for about 12

years from 14.10.1976 till 1.9.1989 under P.W.I.
Subedargaoj, Allahabad and also Kanpur , A copy of
the service certificate at AAn&xurG- A 2 indicate $ •••

that he has worked for 13 years w.e.f. 1.7.1976 till
20.4.1988 under P.W.I -II, Kanpur. A copy of the

service certificate is at Annexure- A 3 and it

1nd1catestlaat he worked for 171 days.

/
3. It is/~contention of the applicants ttaet
having complet.ed 120 days working, they acquired

temporary status and, therefore. they could not

have been disengaged without following the due

procedure under the Rule s. It is also their case

that certain fre sh face s -were appointed after

they were disengaged and the applicants averred that

they be loog to schedule Caste and, therefore • entitled

to prete re nti al tre atment with re gard to the
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employment.

4. The re spondents have filed their wri tUn

reply in which regarding the number of days of working,

1t has been stated that no comments5are needed. It

is, therefore, clear thatthere is no denial of the

averments made by the applicant regarding the num~r

of days working and and tht-sehi:lve to be taken as

admitted. As all the applic ants have completed more than
~'~120 days of service , lhey _re, nodoubt. deel~

to ba granted temporary status with all .tenefi ts and
"pr~vileges in terms of para 2001 of I.R.f.M. Vol.II.

5.
validly too that the application has been filed

beyond II1eperiod of limitation. The applicants

were) admittedly, disengaged in 1988-89 in re spect

of the applicant Nos. 2 8. 3 and in 1993 in respect

of the applicant no. 1. The cause of action, therefore t

has arisen in 19ea-S9. As the application has been

filed only on 26.5 .199~. the same is beyond the

period of limitation. 'The applicants, ho-wever, ha ve

filed the delay condonation application. ~~ have

considered the submissions made therein. we ha\1G

also kept in mind the fact that these applicants have

worked for many years in broken spe11$ as casual"
workers, and therefore, ~uld not be deprived

of the due ~nefi t merely on the ground of 11m! tQ(tion.

Particularly, when the re spondents have not

conte stad the case by filing a proper written statement.

6. In view of the foregoing, we direct the
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re sponde rrt.s to 1Jerify the service particulars of
the applicants associating with ~ applicants in the
proce ss of verifioation and if the averments in this

regard are found to be correct on verification. they

shall be granted temporary status in acccr dence with
k

.aw and there after. they~considered for re gulari sation

in their own turn after screening. Incase, any junior

has been engaged. the applic ants Sla.l~ also be .,..

eligible for engage~ntas casual workers until their
regularisation. Let this direction be complied with
within a period of 3 months from the date of communica-

-tion of this order. There shall be no order as

to costs.' .:;tl..t~
Member(J)

"

(n.u. )


